
0. A. No. 287 of 2014 

Ninmijan N1 all 	 -Applicant 

vs 
U1110H 01 1ndia.k. Ors ....... ....... Re-spontle-rits 

Order datcA: 18.05.2011 

Hon'ble Shri C,R,Mqh?pLdra 	inbqT 

Hon'ble, SJUI A. K. Patnaik, Menilbe Judl.). 

He~.ud Mr. B. Pan4- Ld. Counsel for the 

applicant and Mr. U.B.Mohapatra, Ld. Sr. Standing Counsel 

appearing for the Respondents, on whom a copy of this 0. A. C 

hasalready been. sened. 

f Clka 

2.. 	The applicatit, iiiho has bew~i~,Izoikmg as, Gra3s- 

cutter under the Aviation Research Centre, ChaTbafta since 

1992, has filed this (.-).A. for regularization. of Ms- sem"Ce. It 

is the case of the applicant that his representation as at 

Annexwe-A/2 dated 11.01.2010 is still pending with the. 

Rv,5pondent No,3. 

3. 	 During the course of heaning, Ld. Counsel for 

the applicant submitted that the app-licant Is still working. 

'CA , Oince, the representation of the applicant *is still 

pendmig witli the Respondents, Without gomiginto the merit 

of the case and as agreed to by the Ld. (.ounsel for the 

I 

parties, we direct the Respondents to conSider the pending 

t 



representation as at Annexure-A)'2 of the applicant withm' 3'0 

days from the date of receipt of copy of thlis order and pass a 

reasoned order. As the applicant has been working for sucha 

long tinic, the Respondents shoul-d consider the 

representation 	for 	regularization 	against 

perinanent/sanctioned post keepm'g in mind, the service 

rendered by the apphcant mi the organization and ]Us 

eligibility etc, 

With the- above observation and direction, the 

0. A. Am& disposed of at the stage of admission itself. 

Send copy of the O.A., along with copy of this 

order, to Respondents for compliance. 

\OVO 
MEMBER (Judl.) MENA Via 

Rj~ 


